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FINAL ORDER NO-70371/2019 

 

Per: Archana Wadhwa 

 

 The short issue involved in the present appeal is as to 

whether the bottling of blended alcohol IMFL under the 

contract with M/s Pernod Ricard India Pvt. Ltd. would 

amount to provide service so as to attract the service tax or 

the same would come under the definition of “Manufacture”.  

2. We note that the said issue, for the earlier period, in the 

same assessee’s case stands decided in their favour reported 

as M/s Daurala Sugar Works Final Order No.72835/2018 

dated 11.12.2018. By referring to various precedent decisions 
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of Hon’ble Madhya Pradesh High Court, Revenue’s stand that 

the appellant was providing taxable services to the 

manufacturer of the rectified spirit, was not upheld.  

3. As such by following the said decision, we set aside the 

impugned order and allow the appeal with consequential 

relief to the appellant.  

(Dictated in Court) 

 

 

(Anil G. Shakkarwar) 

Member (Technical) 

  (Archana Wadhwa) 

 Member (Judicial) 
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